IN THE CENTRAL ADMINISTRATIVE TRIBUNAL; JAIPUR BENCH, JAIPUR.
*x *x *

Date of Order : 13.7.95.

"RE /95 (OA 142/92)
b

n Mal Meena V/= Tnion of India 5 Ovra.

HOII'ELE MF. GOFAL I'FISHUA, VICE CHAIRMAILL
LE MFE. N.F. VEFMA, MEMEEF (A).

For the Applicant ee. Mr. Pyare Lal

For Respondent No.4 ' ee. Mr. S T Miital.

ORDER
PER HON'BRLE MR. GOPAL KRISHNMA, VICE THAIRMAN

Appilizant Pooran Mal Mesna has £il2d thiz Peview Pebition

2z 22(f) of the AIministvrative Tribunals
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Fule 17 of +the Centvral Administ
ulzs, 1987, praying for a veview of the dzcigsion of & Division

Bznch of this Tribunal vendered in OA 142/92 con 25.1.95,

lezarnzd counsel for the patitionsy and

J
.
=
(0
g
<
{n

=
iy
{n
Lo
oy
r.
!l‘

the learned counsg:zl fov vespondznt No.l. The main ground on

icant, ars working &as Lower Divigicon Clerks (LDC) s
y whevreas the pstiticoner has been dznizd the post of LDC and

&=z =uch he hasz been zubjected to avkbitrery discrimination. A

X

vaview lies if thare iz any patent srrvor or if any nsw or
important evidence is discovered which aftzr cxzercising Jdue
diligence could noit be availakle ko the petiticoney upbto the Ctime
of final hearing of th: application. Thz ground urgsd in this
petition for review dozs not f£all within th: purvizw of Ovdzr

ZLVITI Fule 1 of the Code of Civil Procedure.
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3. Thiz Feview Peitition, therefovre, faills and it is

!\HX‘ L./( lew’w
(ti.I.. VEEMA) (GOFAL TR ISHYMA)
MEMEER (A) , VICE CHAIPMAN



